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AUTHORITATIVE ENGLISH TEXT

BILL NO. 39 OF 2013

THE HIMACHAL PRADESH HOME GUARDS (AMENDMENT)
- BILL, 2013

(AS PASSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH HOME GUARDS (AMENDMENT)
BILL, 2013

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title and commencement.
2. Amendment of section S.

3. Repeal of H.P. Ordinance No. 6 of 2013 and savings.



Bill No. 39 of 2013

THE HIMACHAL PRADESH HOME GUARDS (AMENDMENT)
BILL., 2013

(AS PASSED BY THE LEGISLATIVE ASSEMBLY)
A
BILLL

further to amend the Himachal Pradesh Home Guards Act, 1968 (Act No. 20 of
1968).
BE it enacted by the Legislative Assembly of Himachal Pradesh in

the Sixty- fourth Year of the Republic of India as follows:—

1. (1) This Act may be called the Himachal Pradesh Short iitle
Home Guards (Amendment) Act, 2013. and

commence-
ment.

(2) 1t shall be deemed to have come into force on 8" day of
QOctober, 2013.

2. In section 5 of the Himachal Pradesh Home Guards Act, Amendment.
20 of 1968. 1968 — of section 5.

(a) for sub-section (1), the following sub-section shall be
substituted, namely.—

“(1) The Commandant General or the Commandant, as the
case may be, may enrol, with the prior approval of the
Government, such number of persons, who are fit and
willing to serve, as may be determined by it, as volunteers
of the Home Guards to any office of command under his
immediate control.”; and

(b) sub-section (2) shall be omitted.
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l]?;cppcal of 3. (1) The Himachal Pradesh Home Guards (Amendment)
Ordinance  Ordinance, 2013 is hereby repealed.
No. 6 of )
2013 ard ; . :
(2) Notwithstanding such repeal anything done or any

savings.

action taken under the Ordinance so repealed shall be deemed o have been
done or taken under the corresponding provisions of this Act.
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